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A. 404
[1]

The follwoing Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 2nd March, 2009
and the said assent is hereby first published on the
4th March, 2009 in the Andhra Pradesh Gazette for general
information.

ACT No. 5 OF 2009.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF
PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature   of  the State of Andhra
Pradesh in the Sixtieth  Year of the Republic of India as
follows:–
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Short
title
and
Commen-
cement.

1. (1) This Act may be called the Andhra Pradesh
(Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure)
(Amendment) Act, 2009.

 (2) clause (ii) of section 2 shall be deemed to have
come into force with effect from 25th January, 2005 and
the remaining  section shall come into force at once..

 2. In the Andhra Pradesh (Regulation of
Appointments  to Public Services and Rationalisation of
Staff Pattern and Pay Structure) Act, 1994, in section 4,–

(i) in sub-section (1), for clause (c), the following clause
shall be substituted namely :-

“(c) from the candidates having the requisite
qualification either sponsored by the Employment Exchange
or applied in response to the wide publicity of vacancy
position through Daily News Paper having wider  circulation
or Employment News Bulletin and also display on the Office
Notice Boards or announcement through Radio or Television
in other cases where recruitment otherwise than in
accordance with clauses (a) and (b) is permissible.”.

(ii) in sub-section (2), for clause (b), the following
clause shall be  substituted namely:-

“(b)  to the appointments made in favour of a son or
daughter or spouse or a grand son (son’s son) or a grand
daughter (son’s daughter)  or a grand son (dependent
daughter’s son) or a grand daughter (dependent daughter’s
daughter) of any married  person or a brother or a sister or
parent of any unmarried person killed or totally incapacitated
in extremist violence or in police firing or bomb-blast or in

Amend-
ment of
section
4.
Act No.
2 of
1994.
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communal violence  irrespective of the age of the killed who
is not accused of an  offence, made in accordance with the
relevant orders issued from time to time.

Explanation:- “totally incapacitated” means certified
as such by the Medical Board.”.

R. RAMA CHANDRA REDDY,
Secretary to Government,

Legislative Affairs & Justice
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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[1]

Short Title

and

commencement.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH (REGULATION

OF APPOINTMENTS TO PUBLIC SERVICES AND RATIONALISATION OF

STAFF PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in the

Seventy-sixth Year of the Republic of India as follows : -

1. (1) This Act may be called the Andhra Pradesh (Regulation of

Appointments to Public Services and Rationalisation of Staff Pattern

and Pay Structure) (Amendment) Act, 2025.

(2) It shall come into force with immediate effect.

2. In the Andhra Pradesh (Regulation of Appointments to Public

Services and Rationalisation of Staff Pattern and Pay Structure) Act,

1994, in sub-section (2) of section 4, after clause (h) the following

clause shall be added, namely,-

“(i) to any appointment to be made in compliance with

the decision of Council of Ministers vide Council Resolution

No.210/2025, dated the 24th June, 2025.”.

Amendment of

section 4.

Act No.2 of

1994.
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No. 27]                      AMARAVATI,          FRIDAY,        31th   OCTOBER,     2025.

ANDHRA  PRADESH  ACTS,  ORDINANCES AND
REGULATIONS Etc.,

The  following  Act of the Andhra Pradesh Legislature received the assent

of the Governor  on  the  27th October, 2025 and  the said  assent  is  hereby  first

published on the 31st October, 2025 in the Andhra Pradesh Gazette for general

information :

ACT No. 27 of 2025

GOTTAPU PRATIBHA DEVI,
Secretary to Government,

Legal and Legislative Affairs & Justice,
Law Department.

Job No.4-101
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STATEMENT OF OBJECTS AND REASONS

Sri Saketh Sai Myneni, International Tennis Player, won a Gold Medal

in Mixed Doubles and a Silver Medal in Men’s Doubles in the Asian Games

held at Incheon, South Korea, in 2014. He further secured two Gold Medals

and two Silver Medals in the South Asian Games held in 2016 and 2019. In

total, he has won 15 International Challenger Titles and 28 International Future

Titles and was conferred with the Arjuna Award in 2017.

In recognition of his outstanding contribution to the field of sports,

bringing laurels to the Country as well as to the State of Andhra Pradesh, it has

been proposed to appoint him as Deputy Collector under Group-I Services in

the Revenue Department under the Sports Category.

Accordingly, the Council of Ministers, vide Resolution C.R.No.210/

2025, dated 24.06.2025, resolved to provide employment to him in the post

of Deputy Collector (Group-I Services) in appreciation of his exemplary

performance.

However, the provisions of the Andhra Pradesh (Regulation of

Appointments to Public Services and Rationalisation of Staff Pattern and Pay

Structure) Act, 1994 (Act No. 2 of 1994) prohibit recruitment to any post in

public service except in the manner prescribed under clauses (a) to (c) of sub-

section (1) of Section 4, i.e., through the Public Service Commission, Selection

Committee, or Employment Exchange.

Therefore, in order to give effect to the above Council Resolution, the

Government has decided to suitably amend in sub-section (2) of Section 4 of

the said Act.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,

Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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